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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 1373/2024

IN THE MATTER OF:
News Item titled "How sand miners laid road across Yamuna between Delhi and
Ghaziabad" appearing in the Times of India dated 30.11.2024
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

NEW DELHI
/—\\
of NOL?}
ORIGINAL APPLICATION NO. 1373/2024 /qf’ K ’b:c
7)) i
N : =
T i @
IN THE MATTER OF: v~ \Regn.No.-058/03 r!S?
S OF \/
News item titled “How sand miners laid road across Yamuna betwee: j—f

Delhi and Ghaziabad” appearing in the Times of India dated
30.11.2024.

DATE OF HEARING: 22.08.2025
SUBMISSION ON BEHALF OF CHIEF SECRETARY (DELHI) BY

SECRETARY (REVENUE) IN COMPLIANCE OF THIS HON’BLE
TRIBUNAL ORDER DATED 23.07.2025.

|, NEERAJ SEMWAL S/o Sh. Mukundi Ram Semwal presently posted as
Secretary cum Divisional Commissioner Revenue Department, Government
of NCT Delhi, do hereby solemnly affirm and state on oath as under.

1. 1, the above-named deponent, have been duly authorized to file the
response affidavit on behalf of the Chief Secretary, Govt of NCT of
Delhi. Further, | do hereby solemnly affirm and state that | am well
conversant with the facts of the present case and am deposing on
the basis of office records.

o

That the present matter has been suo-motu registered by this
Hon'ble National Green Tribunal, Principal Bench, New Delhi
(hereinafter Hon'ble Tribunal) on the basis of the news item titled
"How sand miners laid road across Yamuna between Delhi and
Ghaziabad" appearing in the Times of India dated 30.11.2024
regarding the increasing scale of illegal mining in the Yamuna

6@‘% floodplain between Alipur in North Delhi and Panchayara in

Ghaziabad.
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o 3. That the above captioned matter was last listed for hearing on

23.07.2025 wherein the Hon'ble Tribunal directed the respondents to
file their responses.

4. In pursuance of the aforesaid direction, the response on bepﬂf \of

/

F»v_}f\
<f
Chief Secretary, GNCT of Delhi is herein as under: a. CARG A
? Gu:vr,. 3y \ © 1

‘e Ik, o A

a. That it is most respectfully submitted that no sand, m| Qng e O A0

Sn, :'/
activity is permitted along the banks of River Yamuna\tn ﬁ}e--,. ; .

Government of National Capital Territory of Delhi (GNCT o‘F A
Delhi).

b. That the District Administration has always acted proactively
and directions have been issued to the concerned police
authorities to ensure round the clock patrolling of the area and

take strict action as per law in case any violation is reported.

c. To apprise you of the series of administrative
interventions already initiated by District (North) is as
follows:

i.  The District Magistrate (North), Government of NCT of
Delhi, has formally written to the Principal Secretary
(Revenue) vide communications dated 03.06.2024 and
12.09.2024, flagging the ongoing illegal sand mining in
the disputed stretch and seeking urgent directives to
halt the activity and facilitate boundary demarcation

(Annexure-l).

i. A demarcation notice was accordingly issued by the

Tehsildar (Alipur) on 03.07.2024, directing the revenue

officials of Village Sakrond, Uttar Pradesh, to

SN0 cooperate and participate in the boundary demarcation
* \ between the State of Uttar Pradesh and NCT of Delhi.

The joint demarcation was scheduled for 04.07.2024

O acie but could not take place due to the inability shown by
‘ ﬂ.gn.ﬂﬁ-ﬂwr‘)e
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o the SDM (Khekda) vide letter dated 04.07.24
(Annexure-ll)

iii. The Sub-Divisional Magistrate (Alipur), in his letter
dated 16.07.2024 to the District Magistrate (Baghpat/ of ";\(’)\,}5.

/'“ e <
U.P.), has sought immediate cessation of illegal sahd/ ¥ a AR -:\ﬂoa
: Or_‘ i, S
extraction near Village Kulakpur and request Govy 3, L5
; : . $h o P -
continuous field-level monitoring until a joint inter-state n.No. o ,f}s &

demarcation is formally concluded Inability shown ln D P( W * ’?’/‘
LA

the matter by SDM (Khekra) (Annexure-lil).

iv.  Additionally, the SDM (Alipur) has issued three
separate communications to the Station House Officer
(SHO), Alipur dated 16.08.2024, 02.09.2024, and
04.01.2025, directing local police to take immediate
and strict action in response to specific complaints
regarding illegal earth and sand lifting from within the
Yamuna riverbed (Annexure-IV).

v. That with respect to complaint of illegal excavation/
liftng of sand from the Yamuna river bed near
Sungepur Village, Delhi received from the Assistant
Engineer-1V, Irrigation & Flood Control Department
(I&FC), GNCTD, vide letter dated 16.08.2024
concerned ACP and vide letter dated 02.09.2024 &
04.01.2025 the SHO concerned has been directed to
take necessary action in the matter and deploy police
personnel for 24-hour patrolling duty. (Annexure-V)

vi. That vide letter dated 02.09.2024 the field officials of
I&FC have been directed to sensitise the concerned
staff to immediately inform the police authorities
telephonically if violation is reported for urgent
necessary action in the matter. (Annexure-Vl)
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vii.  That vide letter dated 02.09.2024 & 04.01.2025 BDO
(North) has been requested to ensure the protection of
the Gram Sabha Land casualty in the matter and g
submit the Action Taken in the matter.(Annexure-VIl) -\ OF No\f

vii.  District Magistrate (Ghaziabad, Uttar Pradesh).

shared a formal letter with the District Maglstr%tx“":\n
(North East Delhi) containing geo-tagged Iocattons\oh,‘

the identified illegal mining sites, which further = '«:—“
corroborates the cross-border nature of the activity and

the necessity of coordinated action. The said letter has

never been received in original to this office but an
information copy of PA to DM (North) was received on

whatsapp thus no reply/ action taken could be
forwarded on the said letter.

ix. A comprehensive field inspection was carried out on
02.06.2025 by the SDM (Alipur), Tehsildar, Naib
Tehsildar, Halka Patwari, and police personnel at
Shank No. 24 and Shank No. 13. The Patwari’s site
report, supported by photographic and video evidence,
confirms ongoing mining activity on islands formed
mid-channel in the Yamuna, particularly east of Tehri
Daulatpur, in areas where jurisdiction is uncertain and
cannot be conclusively determined without formal

boundary demarcation. (Annexure-VIil)

x. The same has also been brought to the Notice of
Worthy Chief Secretary, Delhi, Hon’ble CM, Delhi
and Hon’ble Lt. Governor, GNCT of Delhi.

xi. As per the directions of the Hon'ble Lt. Governor,
GNCTD:

1. A video conference meeting was convened by
DM (North) on 16.07.2025 attended by ADM
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(Baghpat) and SDM (Alipur). Minutes were
issued accordingly for necessary action.
(Annexure-IX)

2. The District Magistrate (North) has also issuecé"~ a SN
ARc\ <

D.O. letter to the DCP (Outer North), directig % 3 | =

g A o = - - {7‘ ] -
strict vigilance and immediate action against{™.a, 77is f'.%
3\ . 58/ :\/

illegal sand mining, including seizure "Qf/)r Lo 0 )/
machinery/vehicles involved and registration of “‘\;__Lf.“-"
FIRs under relevant legal provisions, wherever

necessary (Annexure-X).

d. The series of administrative interventions already
initiated by District (North-East) is as follows:

i. That no sand mining permits have been granted in
North East District, Delhi, and no active illegal mining
operation has been detected during multiple
inspections conducted by revenue authorities and
police personnel. Accordingly, any extraction of sand in
the Yamuna floodplain within Delhi is unauthorized and
ilegal.

ii.  That the office of the answering respondent carries out
field inspections regularly to prevent such illegal mining
activities. Field inspections were carried out from time
to time. That all references from DM Ghaziabad were
forwarded to appropriate law enforcement agencies i.e
DCP (Central) and DCP(North-East) vide letter dated
17.12.2024 & 16.07.2025 respectively and again as
D.O letter dated 23.05.2025 to DCPs (Central,
North-East, Outer-North) for action and further

m coordination. Copies of the report of field inspections
: dated 17.03.2025 and 29.04.2025 are annexed hereto
as Annexure-Xl, XIl & XIIl.
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ii. That the Yamuna floodplain lacks a clearly demarcated

inter-state boundary, therefore, the field officials are OF
unable to conclusively identify jurisdiction in c&pa® —%

areas. W

iv. That local police has been directed to file* KRs “S¥ng,
wherever prima facie evidence exists. The b%_ﬁ_]_‘ .
Administration has conducted inspections to check and
regulate environmental violations. Copy of the
directions to local police vide this office letter dated
20.03.2025 is annexed hereto as Annexure-XIV.

v. That as part of regular monitoring, an inspection on
29.04.2025 was carried out by the revenue officials via
boat patrol over the entire Yamuna stretch in the
district. No active sand mining activity was noticed
during this inspection. Copy of the joint inspection
report dated 29.04.2025 is annexed hereto as
Annexure-XV.

vi. That earlier inspection on 17.03.2025 had revealed
traces of past illegal mining on the bank of the river;
and SHO concerned was directed to lodge an FIR.
Copy of the Status Report dated 21.03.2025 is

annexed hereto as Annexure-XVI.

vii. That complaints from Ghaziabad Administration dated
04.12.2024 and 20.03.2025 were acknowledged and
duly forwarded to Delhi Police (North East & Central)

for preventive enforcement.

That on 07.05.2025 the answering respondent had
reverted back to the DM Ghaziabad about their
4 revious letters dated 04.12.2024 and 20.03.2025
ating that their letters had been forwarded to the
G 0'? olice authorities and the DM (North) as the are‘a
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mentioned in their letters does not fall within the
jurisdiction of the DM (NorthEast) The same was also

dlrectfons, the DM (North East) has dlrectéd to*the
office of DCP (Outer North), Delhi Police, requesting

an expedited report regarding enforcement action

taken pursuant to earlier letters on illegal sand mining
observations near the Delhi-UP border, specifically in
and around Village Sungarpur, Sonia Vihar and
adjoining patches along the Yamuna.Copy of letter
dated 16.07.2025 sent to DCP (Outer North) seeking
the report are annexed hereto as Annexure-XVIII.

That, the Sub-Divisional Magistrate (Karawal Nagar)
has conducted a follow-up inspection of the affected

stretch from time to time.

That, DM (North-East) reassures this Hon'ble Tribunal
for regular communication with the District Magistrate,
Ghaziabad assuring that the district administration will
remain vigilant in its jurisdiction and that further
follow-up reports will be shared post receipt of input
from Delhi Police and revenue field staff.

That the measures are now being institutionalized to
ensure real-time reporting, joint enforcement action,
and formal demarcation follow-ups, in coordination with

DM (North), Delhi and DM, Ghaziabad.

That the DM (North-East) issued a D.O. letter dated
13.08.2025 to the District Magistrate (North), Delhi,
conveying full support and availability for inter-district
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XV.

XVi.

 Pursuant to the sustained efforts made by Districts, the
Hon'ble Chief Minister of Delhi has taken cognizance of
the issue and formally written to the Hon'ble Chief
Minister of Uttar Pradesh vide letter dated 07.07.25,
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coordination, and formally requesting DM (North), Delhi
to take up the matter with DM Ghaziabad for further
action on inter-state joint demarcation. Copy of ,t!z:q»\—m
letter dated 13.08.2025 is annexed hereto °
Annexure-XIX. T

That on 13.08.2025, an inter-state coordinz;{mQﬁ}W:
meeting was held through VC involving officers from
Delhi and Uttar Pradesh to address illegal sand mining

along the Yamuna banks. Copy of the notice for the

meeting via e-mail dated 12.08.2025 and Minutes of

Meeting dated 18.08.2025 are annexed hereto as
Annexure-XX.

That Police authorities have also been instructed to
keep strict vigil against any illegal mining activity along
the banks of river Yamuna and take further penal
action where prima facie evidence of illegal extraction
is present. Copy of the said directions dated
22.04.2025 is annexed hereto as Annexure-XXI.

That, all preventive, remedial and surveillance actions
taken so far are in alignment with the provisions of the
extant laws and regulations in this regard and the
District Administration (North East), Government of
NCT of Delhi, reaffirms its full commitment to ensuring
compliance with all directions issued by this Hon'ble
Tribunal, including the latest direction requiring the
respective District Magistrates to ensure that no illegal

mining takes place in their jurisdictions.
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seeking inter-state cooperation and intervention on the matter
(Annexure-XXII).

f. Subsequently, a D.O. letter dated 15.07.2025 was received e
. OF NO>

from the Hon'ble Chief Minister of Uttar Pradesh addressed to Qf» : 2

: W M TA)
the Hon'ble Chief Minister of Delhi, highlighting illegal sand 0/ L. Gagg

mining issues in the Delhi-Uttar Pradesh border regions, and T1 ff" Or \.:

extending support for joint inter-state demarcation as a .\ 0058198 SO

remedial measure. Copy of the letter dated 15.07.2025 is
annexed hereto as Annexure-XXIIl.

g. That the Hon'ble Chief Minister of Delhi has taken cognizance
of the repeated instances and jurisdictional confusion
surrounding the issue of illegal sand mining along the
Yamuna River floodplains bordering Uttar Pradesh and
accordingly, a High Level meeting under the
Chairpersonship of the Hon’ble Chief Minister, Delhi was
convened on 01.08.2025. In the said meeting, Inter-state
coordination issues with the State of Uttar Pradesh,
Surveillance and enforcement gaps, joint river demarcation
needs: and Strict implementation of Hon’ble NGT directions
were discussed. Hon’ble Chief Minister, Delhi further
agreed to write to the Hon'ble CM (UP) to take the matter to
conclusion. Copy of the notice for the meeting dated
30.07.2025 is annexed hereto as Annexure-XXIV.

Based on the above facts, a report/reply is being submitted for kind
consideration before this Hon'ble Tribunal. Undersigned assures that

the orders/directions passed by this Hon'ble Commission shall be

W

(NEERAJ SEMWAL)
SEC RETARY (REVENUE), GNCT OF DELHI

complied timely with in toto and spirit.

ATTESTED
s R

Notary Public, Dclhi (Tndia)

$0AUG 2095

*'—;ﬁ
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Copy for information:

(N0

GOVERNMENT o il
s l:)':h."l'ﬁ OF NATIONAL CAPITAL TERRITORY OF DELIE E l’

aFare FICE OF THE DISTRICT MAGISTRATE (NORTII)
T COMPLEX, G.T. RARNAL ROAD, ALIPUR, DELII

F. No/;
nH?SISDM/I\p/u()l‘ﬂﬁll(m:/202.1/;_'0&' - DATED: 0310(,}@.’
Ta, "

The District Magistr
Baghpat, District
NH334B, Uttar Pradesh-250619

ate

Suly Repavding issues of sand mining in Yamuna flood plains,

Sir,

This is with reference to the above cited subject. It is to bring to your notice tha
- . 2l ille g mining in
this office has received several reports/complaints of alleged illegal sand mining
; W hi as per
Yamuna flood plains ongoing in revenue land of Village Kulakpur of Delhi, and as p

> z * > iver
reports some of the part of the village falls beyond the present course of Yamuna R
as well.

Being an inter-state boundary matter, it is hereby requested to depute revenue

officials to participate in a joint demarcation exercise so that the extant of boundaries of
Dethi's village land can be clearly identified.

(n the meantime, it is also requested to temporarily to stop the mining activities

tn the said area till the completion of the demarcation exercise.

P

Gt
This issues with the approval of competent authority.

YASH £HAUDHARY
STRICT MAGIST]

SO to Chief Secretary Delhi, 3rd level, Delhj Secretariat, 1.p, Estate, New Delhi-
110002 (India)

PA to ACS {Revenue)-cum-Divisional Commissioner, 5 Sham Nath Marg, Delhi-54
for information please. 2

SDM (Alipur) for coordination with DM, Bagh
plan & supervise the
Guard file

pat offi

: L e and prepare a demarcation
entire exercise in next 3 weeks
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@

GOVERNMENT OF NCT QI mul!“ (ALIPUR)
OFFICE OF THE SUR DIVISIONAL MAGISTRA

6 ¢
L1I1-11003 olY
O.-M. (NORTH) OFFicE COMPLEX, G,1. KARNAL ROAD, DLL pate: |2 I o9 17
k ”0-’275/50-‘»7.’:@/090?53541 120243 200 - £2010
To,

The Principal Secretary(Revenue), ¢ 85001
lind Floor, Lucknow, Shashtri Bhawan, Uttar Pradesh-2/

ylalns.
Sub:- Regarding issue of sand mining in Yamuna Flood |
¥

«coiving several reports/
This is with reference to the above cited subiecl-' on' ,'(::J:i.::e Jand of Village
“omplaints of alleged sand mining in Yamuna flood plmnsoziji were convened in North
Kulakpur of Delhi, meetings dated 02/05/2024 and 27/06/2 tment from the office of
Oistt, Delhi wherein officials from Mining and Revenue de';a: a joint demarcation be
DNi{Baghpat) attended the same and it was l:onseﬂtec,1 t-i to clearly distinguish the
conducted on 04/07/2024 by respective teams of both districts
noundary between the two districts

- ted
i ing No. No.544-A da

On the date of scheduled joint demarcation, a letter ;ear;gthe A0
04/07/2024 received in this office which was issued-frorn Fhe ? Ic;emarcation s
which Khekra Tehsil showed their inability to participate in Joint

i ities i interstate boundary
04/07/2024 till the clarification received from Higher Authorities in thg
matter

In this regard, it is requested that DM(Baghpat)- be directed to keep ;egilir Zhbfé:?f
stop the illegal sand mining from the jurisdiction of Village Kulakpur, Nort l- 4 ity
Delhi on immediate basis till the joint demarcation is conﬂmted by fhe respective I.S h.
It s also requested that the district administration of Bhagpat be directed to expedite the

joint demarcation process. A /'/ﬁ
i
This issues with the prior approval of competent atthority

5 3| YASH CH DHARY, IAS

“~-.__DISTRICT MAGISTRATE

DISTRICT (NORTH‘ |
Copy for information to -

1. SO to Chief Secretary Delhi, 3 Level, Delhj Secretariat, I.P.Estate, ND-110002.

2. PAtoACS (Revenue)-

, NH-3348,

Uttar Pradesh-250519.
Alipur, Del

hi-110036 for coordination with DM, Baghpat.

L ~ SIR Y

SDM (AUPUR) GT Karnal Road,
Guard file.




765 AU —921 5

a\L 14|t

GOVERNMENT OF NCT OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (ALIPUR)

DM OFFICE C LHI-110036 ~ 19

N 1 JOCAISDIAZAR nnmnrt:t)mp{lﬁ’;.;:i'—”;;’ i Dated:- G\bq \’ L}
DEMARCATION NOTICE
Cveral reports/complaints received in this office regarding lllegal sand mining In

Yorauna Floni Piams ongoing in revenue land of village Kulakpur of Delhi and some of the part of
the willoee Falis beyoand the present course of Yamuna River as well.

hercas

Whercas Competent Authority has directed to demarcate the said land under rule 403 of

Dot tand Revenue Ruliss, 1962 read with section 28 of Delhi land Revenue Act, 1954.

Reterence village ~ Khasra No. Location | Date of

pemarcation J
2 sOM/ALpur/  KULAKPUR | 18005, 19//10.11,19,22, ' 04/07/2024
05-06-2024 20//2,8,12,19,22, 33//2,9,12,19,23 etc |

|
i

Iheretore through this notice Kanungo of Sub- Divisional Altpur is hereby directe ed to

picte the demarcaton in respect of above said land as per schedule mention above.
All concered ofiicersy official must reach to this office Site at 11:00 AM on 04.07.2024

Tius temarcation is being done on the prior approva!:n[Competent Authority.

.\\\
\

. .p-\
w 3 xég
W SILDAR% “ﬁ B-DIV §|o UR)

Copy for necessary action and information: \ g

e fa /

T DR Baghpat Uttar Pracesh. NH-334 8, Uttar ;\r“ariesﬁ 2§0619 (in continuation of the letter
Ny A051-55 dated 03/06/2024 issued by DM(North), GNCT of Delhi) with the request to direct
oo concerned Revenue Staff of Village (Sakrond) to complete the Demarcation of Boundary
between U.F and Delhi,

2 The DM (North), fevenue Department, GNCTD, GT Karnal Road, Alipur, Delhi fo%ormat\on

3 The SDM(Alpur), Revenue Department, GNCTD, GT Karnal Road, Alipur, Delhi for :nformanong
4 1. DCE (Ouier, firet Floor, PS Samay Pur Badli, Near Haider Pur Water Plant with the request to

ge suffeent number of police force at the time of demarcation to avoid any untoward

SHUHlIgn

1

5. SHO(PS- Alipur ', Delhi Police, Alipur, Delhi-110036.

6 The Executive Engineer (CD-VI) & F Dept. GNCTD, Bharat Nagar, Delhi-110052.

7. BUO(North] wath the request to coordinate with the TSM providing agency to conduct the
marcation on above mentioned schedule.

6. Kanungo, Sub Divisional-Alipur, Delhi-36 to ensure the demarcation of abave mentioned site
7. Pawwan Village Kulakpur to be present at site with relevant revenue records

Seishti Survey & Engineering 3/18 Sec-2, Rajender Nagar Sahibabad, Gaziabad UP-201005 through
BLO[North) '



G
) GOVERNMENT OF NCT OF DELHI i'ré
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (ALIPUR)
D.M. (NORTH) OFFICE COMPLEX, G.T. KARNAL ROAD, DELHI-110036
£ No./275/SDM/AP/090763641/2024 S 365~ Date: [ }o?/ N

0,

The District Magistrate,
Baghpat District,
NH 3348, Uttar Pradesh-250619

Sub:- Regarding issue of sand mining in Yamuna Flood plains.

Sir,
please refer the letter No. No.544-A dated 04/07/2024 issued from the office of the

conveyed that Kherka Tehsil showed their inability to

spM(Khekra) vide which it was
heduled on 04/07/2024 till the clarification received from

participate in Joint Demarcation sC
' Higher Authorities in the interstate boundary matter.

In this regard, it is requested that the concerned officials be directed to keep regular
check to stop the illegal sand mining from the jurisdiction of Village Kulakpur, North Distt.
GNCT of Delhi on immediate basis till the joint demarcation is conducted by the respective

districts.

Yours faithfully,

Ll
(A%MNGH LOHAN)

SDM (ALIPUR)

Copy for information to:-
5O to Chief Secretary Delhi, 3 L evel, Delhi Secretariat, |.P.Estate, ND-110002.

1

N 2. PAto ACS (Revenue)-cum _Divisional Commissioner, 5 Sham Nath Marg, ND-110054.
3. PA to DM{North), GT Karnal Road, Alipur, Delhi-110036.
4. Guard file

Wl

q/ [ (AMAN SINGH LOHAN)
SDM (ALIPUR)
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GOVER :
m:mzzitl;:: l(ln' NATIONAL CAPITAL TERRITORY OF DELIII '\u
E SUB DIVISIONAL MAGISTRATE (ALIPUR) S

D.M.NORTH OFFICE
e 11(2); |7 locsl; COMPLEX, G.T. KARNAL ROAD, ALIPUR, DELIII
= 773, E-MAlL-sdmalipur1 @gmail.com
g o,rsnmmwzuza/?oga_gj
To,
The ACP
Alipur, Dellhi-110036

DATED: /{ dg/a?fd

Sub: R T
egarding illegal earth excavation/ lifting from river bed in between Shank

No. ; !
: 16 & 17 of Right Marginal Embankment of river Yamuna in near Sungerpur
village, Delhi.

Sir,

It has been brought to notice of the undersigned that some persons have
deployed pock lane machine for lifting of earth from the river bed in between Shank No.
16 & 17 of Right Marginal Embankment (RME) near Sungerpur village. In this regard, it
is stated that this activity is being carried out by the miscreants illegally and may render
the nearby area of Shank No 16 & 17 vulnerable to flood waters in the river during the

monsoon season.

It is therefore requested, to direct the concerned police authorities to take
necessary action regarding illegal earth lifting between Shank No 16 & 17 in River
Yamuna. Further may also have requested to deploy police personnel for 24-hour

patrolling duty in the aforementioned area to stop illegal earth lifting from the above

site
This may be treated as most urgent.

Encl: As Above

nANW‘R LéHAN, DANICS)

SDM (ALIPUR)

DATED: 14 /og’},g L

Copy to:
1. D.M (North) for information.

PCP (Quter North), 15t Floor P.S. Samaypur Badli, for information.

i

3. SHO Alipur for necessary action.

> )
12 SINGH LOHARN, DANICS)

Guard file.
SDM (ALIPUR)




LEX, G.T. KARNAL ROAD, ALIPUR
~27703773, e-MAlL-sdmalipurl@gmail.com

F.N -
OR6 £ /.Snn\ FC)e02 u) 749U Dated: 02/07/%
To
The SHO (Alipur),
PS Alipur, Govt. of NCT of Delhi

Sub: To provide Action Talten Report-reg.

Sir,

In continuation of this office lotter of even number dated 16.08.24
regarding taking necessary action on illegal earth lifting between
Shank 16 & 17 in river Yamuna, this is to request you to provide the
action taken report in the matter at the earliest.

Yours faithfully,

(AMAN SINGH LOHAN, DANICS)

SUB-DIVISIONAL MAGISTRATE (ALIPUR)

Encl: As above.

F. No. Dated:
Copy lo:

. DM (North)

et

2. DCP(Outer North), 1st floor, PS Samaypur Badli,

SR S (AllpU[) ‘ﬂ\__—'i—/\/
(AMAN SINGH LOHAN, DANICS)

SUB-DIVISIONAL MAGISTRAYT, (ALIPUR)

w

16
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REMINDER-II

0
[
1

OFFICE OF
gl THE SUB DIVISIONAL MAGISTRATE (ALIPUR)
it OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR
: 011-27703773, c-MML-sdmnIipurl@gman_com

F. No. EJSI/iDﬂ/M/?ow/m:?K-J%— pated:e4 |0t |8

To
The SHO (Alipur),

ps Alipur, Govt. of NCT of Delhi

Sub: To provide Action Taken Report-reg-

per dated 16.08.24 &
llegal earth lifting
uest you to

ffice letter of even nuim
essary action on i
muna, this is to red
earliest.

Yours faithfully,

in continuation of this O

02.09.24 regarding taking nec
16 & 17 in river Ya

petween Shank
ction taken report in the matter at the

provide the a

Encl: AS above.

INGH LOHAN, DANICS)

(AMA
RATE (ALIPUR) \

SUB-—DIV!SIONAL MAGIST

Dated: o 4lo1]28

F. NO. 25:’4/&’9!‘1//‘?/’/2&!};/,2&}6 L g_’

copy to:
1. DM (North)

% pcp(Outer North), 1st floor, PS Samaypur Badli.

3. ACP (Alipur)’
(AMAN SINGH LOHAN, DANICS)
SUB-DIVISIONAL MAGISTRATE (ALIPUR)
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IJ!J\-'[-:RNMENT
or
OFFICE gp T"::Z'US%NAL CAPITAL TERRITORY OF pEyy

B DIVISIONAL MAGISTRATE (ALIPUR) cku

D-M. no
-NORTH g
TEL: 0 1_27'_;:)‘-'32 F?(;MF'LEX. C-T. KARNAL ROAD, ALIPUR, DELH
»E-MAL Lesdmalipur 1 @gmail.co m

F.
No/SDM/AP/2023/ 7odly-4
3 DATED: /{ ﬂg/Qb,

To,
The Acp

Alipur, Delfh:-llﬂOBb

SUb: Re : =

Bardin
No. 16 & 17 0? :i]"::l;an!l €xcavation/ lifting from river bed in between Shank
village, pelp;. 8 arginal Embankment of river Yamuna in near Sungerpur

Sir,

It has been brought to notice of the undersigned that some persons have

deployed pock lane machine for lifting of earth from the river bed in between Shank No.

16 & 17 of Right Marginal Embankment (RME) near Sungerpur village. In this regard, it
IS stated that this activity is being carried out by the miscreants illegally and may render
the nearby area of Shank No 16 & 17 vulnerable to flood waters in the river during the

monsoon season.

It is therefore requested, to direct the concerned police authorities to take
necessary action regarding illegal earth lifting between Shank No 16 & 17 in River
Yamuna. Further may also have requested to deploy police personnel for 24-hour

patrolling duty in the aforementioned area to stop illegal earth lifting from the above

nﬁmcv LOHAN, DANICS)

SDM (ALIPUR)
DATED: | 4 /s

site

This may be treated as most urgent.

Encl: As Above

F.No/SDM/AP/2023/ F-of 4~
Copy to:
1. D.M (North) for information.

2. DCP (Outer North), 1t Floor P.S. Samaypur Badli, for information.

3. SHO Alipur for necessary action.
/]
e
Mf SINGH LOHAN, DARICS)

4. Guard file.
SDM (ALIPUR)
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Ol“l“l =] AL

ek Ng;on THE SUB DIVISIONAL MAGISTRATE (ALIPUR)

g TH OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR
L: 011-27703773, o-MAIL-sdmalipuri@gmail.com

I No.o?gﬁ/&\gﬂ );;PL;?aZM) vitAS

To
The Assistant Engineer-1V,
Ir.nt.gutlon & Flood Control Department,
Civil Division No. IV, Bharat Nagar, GNCT of Delhi-52

d in petween

from viver be
f river

rginal Embankment 0O
Delhi -reg-

Sub: Illegal earth excavation/ lifting
Shank No. 16 & 17 of Right Ma
Yamuna in near Sungerpur village,

ST
er No.AE—IV/CD-Vl/Work/
is to inform you

| to your office letter numb
d of the same for

In reierence

2024-25/22 dated 12.08.24 on the captioned subject this
that the concerned police authorities have been apprise
urgent nccessary action in the matter.

ted to sensitise the concerned staff of your

department to immediately inform police authorities telephonically if
any violation is reported sO that immediate action could be initiated by
the authorities to stop the menace of illegal earth lifting in the area.

Further, it is reques

urgent necessary action in the matter

This is lor your information and
ours faithfully,

pleasc.
(AMAN SINGH LOHAN, DANICS)
SUB-DIVISIONAL MAGISTRATE (ALIPUR)
F. No. Dated:
Copy Lo:

1. DM (North}
9. DCP’(Ouler Norlh)
3. ACP (Alipur;

(AMA

L 1st tloor, PS Samayp Badli.

1.)atcc1:o2/d7/%

GH LOHAN, DANICS)
SUB-DIVISIONAL MAGISTRATE (ALIPUR)

R e

19
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OFFICE of
4 ICE OF THE SUB DIVISIONAL MAGISTRATE (ALIPUR)
‘M. NORTH OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR
I'EL: 011-27703773, e-MAIL-sdmalipuri@gmail.com

- NOQ4 07 /Som | K9] Do 20) 74 Dated: 02/

To
The SHO (Alipur),
PS Alipur, Govt. of NCT of Delhi

Sub: To provide Action Taken Report-reg.

Sir,
In con'inuation of this office lotter of even number dated 16.08.24
regarding taking necessary action on illegal earth lifting between
Shank 16 & 17 in river Yamuna, this is to request you to provide the
action taken repert in the matter at the earliest.

Yours faithfully,

Lncl: As above.

(AMAN SINGH LOHAN, DANICS)
SUB-DIVISIONAL MIAGISTRATE (ALIPUR)

. No. Dated:

Copy lo:
1. DM (North)
2. DCP{Outer North), 1s! iloor, IS Samayour sadli.

L e

Ly O L I
. 8’ rrratyts e
——‘3-—-4.-§-L",:..£

3. ACP (Alipar)

(ANMAN $.% 5H LG

S3TEr Yevurs ; . p
SUB-DIVISIONAL 8, 45y, + - - :
- .aq;_\gl“;_‘i—“-x_: i ;___‘:‘&f.-_.‘_
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REMINDER-II

ISTRATE (ALIPUR)

ONAL MAG
ALIPUR

X, G.T. KARNAL NOAD,
mail.com

OFFICE OF THE SUB DIVISI
D.M. NORTH OFFICE COMPLE
TEL: 011-27703773, e-MAIL-

51/&9 H/ﬂf’baw/uo #%-3%

sdmalipurl@g

Dated:es ot |28

F. No. 26

To
The SHO (Alipur),

ps Alipuf, Govt. of NCT of pelhi

In continuation 0

02.09.24 regarding
ghank 16 & 17 i

F. No. 2:5?/5’91‘1 /AL, /2«92}1 / 126363 &

copy to:
1. DM (North)
t floor, PS Samaypur Badli.

.8 pcp(Outer North), 18

3, ACP (Alipur)’
(AMAN SI GHL
DIVISIONAL MAGISTRATE

OHAN, DANICS)

SUB- (ALIPUR)




ATE (ALIPUR)
ROAD, ALIPUR

l.com
Uated:02/ﬂ/%

OFFICE OF THE SUB DIVISIONAL MAGISTR

D.M. NORTH OFFICE COMPLEX, G.T. KARNAL
TEL: 011-27703773, e-MAIL-sdmalipuri@gmal

g NO'WW/WMPL%ZL«} 74985

To

The Assistant Engineer-1V,
[rigation & Flood Control Department, .
Civil Division No. IV, Bharat Nagar, GNCT of Delhi-52
from river bed in petween

Illeeal earth excavation/ lifting 2
= nkment of river

Sub:
Shank No. 16 & 17 of Right Marginal Emba
Yamuna in near Sungerpur village, Delhi -reg.

ST
number No.AE—IV/CD«VI/Work/
is is to inform you

In reference to your office letter
the same for

2024-25/22 dated 12.08.24 on the captioned subject th
that the concerned police authorities have been apprised of

urgent necessary action in the matter.
Purther, it is requested to sensitise the concerned staff gf you.r
horities telephonically if

department to immediately inform police aut N
any violation is reported so that immediate action could be initiated by

horities to stop the menace of illegal earth lifting in the area.

the aut
ary action in the matter

This is tor your information and urgent necess

pleasc.
Ws faithfully,

(AMAN SINGH LOHAN, DANICS)
SUB-DIVISIONAL MAGISTRATE (ALIPUR)

F. No. Dated:
Copy to:
1. DM (North)
2. DCP(Outer North), 1st Hloor, PS Samaypy} Badli.
3. ACP (Alipur) [
(AMAN SINGH LOHAN, DANICS)

SUB-DIVISIONAL MAGISTRATE {ALIPUR)
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OFFICE Oy ThE
D.M. Nolz':” THE SUB DIVISIONAL MAGISTRATE (ALIPUR)
i H OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR
: 011-27703773, e-MAIL-sdmalipuri@gmail.com
Dated: 02/47/?/14

E No-,?dﬂ/im[ hﬂc&olh /7/%

To
The BDO (North),
GNCT of Delhi-36

Sub: Illegal carth excavation/ lifting from river D i o

Shank No. 16 & 17 of Right Marginal Embanlkment of river

Yamuna in near Sungerpur village, Delhi -reg.

Sir,
CD-VI/Work/
[rrigation &

is self

r number No.AE-1V/

t Engineer-1V,

Please find enclosed herewith lette
d subject which

2024-25/22 dated 12.08.24 from the Assistan
Flood Control Department, GNCTD on the captione
explanalory.

rotection of Gram Sabha land

e the p
ion taken report

dingly, submit an act

It is, therefore, requested to ensur
at our end.

casualty on the matter, if any. Accor
in the matter for further necessary action

This is for your information and urgent necessary action in the mat
vours faithfully,

please.
(Ar\‘gfﬂ'ﬁﬁiGH LOHAN, DANICS)
(ALIPUR)

SUB -DIVISIONAL MAGISTRATE
Dated:

ter

F. No.
Copy to:

1. DM (North)
DCP(Outer North), 1st floor, PS Samaypu

ACP (Alipur), PS Alipul, Delhi >
(AMAN SINGH LOHAN, DANICS)
SUB-DIVISIONAL MAGISTRATE (ALIPUR)

/3adli.

2
e

O8]
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REMINDER-I

RATE (ALIPUR)

OF
FICE OF THE SUB DIVISIONAL MAGIST
ROAD, ALIPUR

D.
M',:"?RTH OFFICE COMPLEX, G.T. KARNAL
EL: 011-27703773, e-MMI..-sdmaIipur1@gmail.com
Dated: o4 Jo! /Rf

F. NO-D?(IS_;'/:/S_DM/HPA?!{HJ (3030 -33

I'o
The BDO (North),

GNCT of Delhi-36
Sub: Illegal earth excavation/ lifting from river bed in bef“:::er:-

Shank No. 16 & 17 of Right Marginal Embankment O
yamuna in near Sungerpur village, Delhi -reg.

Sir,
er dated 02 .09.2024,

-IV/CD-VI/ Work/
Irrigation &
hich is self

ter of the even numb
umber NoO.AE
tant Engineer-1V,
ptioned subjectw

In continuation of this office let
please find enclosed herewith letter 1
2024-25/22 dated 12.08.24 from the Assis
Flood Control Department, GNCTD on the ca

explanatory.
[t is. therefore, requested to ensure the protection of Gram Sabha land
casualty on the matter, if any. Accordingly, submit an action taken report
in the matter for further necessary action at our end.

n in the matter

This is for your information and urgent necessary actio

please.
Ypurs taithfully,

(AMAN SINGH LOHAN, DANICS)
SUB-DIVISIONAL MAGISTRATE (ALIPUR)

s
i Dated:

Copy to:
1. DM (North)

2. DCP(Outer North), 1st floor, PS Samaypur Badli.
3. ACP (Alipur), PS Alipur, Delhi M
(AMAN SINGH LOHAN, DANICS)
SUB-DIVISIONAL MAGISTRATFE {ALIPUR)



e s A Kl
765 ;e/c 25

Z-?Lj{"_qm SIS Dm | FAGL . TR
NPIA® o ofeer o a5 e ST B

%‘“t’;ﬁﬂ‘m Sy o i 38 HHAS
Bﬁsm\:ﬁqv‘ﬁg"ﬁﬁqf\ﬁg ‘\?';5'

_k;c}‘_ i ﬁﬂ?%%?ﬁm
T FAET gy e SE) Avege

=y e (ud e T ﬂ&: -\}r'a%:“

w2 w@ﬂf

TR :@rﬂ% 'g,,rqurr
‘ZZ"?)J"_%\W ont” \n—cu %ﬁ 0“_‘-'

~ayy A 12 @ am/) M_}Jd

"6"36 Qﬂ‘ﬁt_ )

g
\
i
g
|

é
EL




S GOVERNMENT OF NCT OF DELHI
e ICE OF THE syg DIVISIONAL MAGISTRATE (ALIPUR)
-M. OFFICE COMPLEX, G.T. KARNAL ROAD, ALIPUR, DELHI

TEL:o11 ~27703773, 0-MAILL sdmalipur1@gmail.com

F.No./2686/SDM/A P/2025/090804660, 46716 - 82 Date: K\o T\‘\O’V(

MINUTES OF THE MEETING
In pursuance to the meeting notice
through Video Conference to dise
under the Chairmanship of

dated 14.07.2025, a meeting was convened at 12:30 PM
uss the border issues alongside Yamuna Flood Plains

DM (North). Following participants attended the meecting:
1. Addilional Districet Magistrale (Baghpat), Uttar Pradesh.

Addhilional Depuly Commissioner ol Police (Outer North), Delhi.
3. SDM (Alipur), GNCT'D.

4. Naib Tehsildar (Alipur).

In the meeting, it was briefed on the ongoing issue of alleged illegal sand mining activities
along the Yamuna flood plains, particularly in the border areas of Delhi and Uttar Pradesh.
The necessily for inter-state coordination and field-level verification was emphasized.

It was inlormed by ADM (Baghpat), that no mining aclivity has been reported on the Uttar
Pradesh side of the Yamuna in recent months and no mining lease has been issued under
the jurisdiction of Baghpat District since the past year. Hence, any mining, if detected,
would be considered illegal and unauthorized and necessary action will be taken.

I was intormed by the Add). DCP (OQuter North) that strict vigil is being kept on the Yamuna
Flood Plains and activities across the Yamuna is out of jurisdiction of the department,

I'he tollowing directions were issued further: -

1. Confirmation of Bordering Villages (Jurisdictional Clarity): To courdinate with
the concerned state authorities in Uttar Pradesh and confirm the jurisdiction and
boundary of villages bordering Delhi’s Kulakpur, Sungerpur (Delhi/Shahdara side),
and Tehri Daulatpur by 30.07.2025. Action: ADM (Baghpat)

Constitution of Teams for Joint Demarcation: To share details ol (he revenue
teams constituted by respective SDMs/Tehsildars from the UP side, including nodal
olticers  for cach stretch adjoining Delhi villages  of Kulakpur, Sungerpur
' (Delhi/Shahdara), and Tehri Daulatpur by 30.07.2025. Action: ADM (Baghpat)

3. Timeline for Joint Demarcation: o initiate the jeint demarcation exercise
nmnmediately after the conclusion of the Kanwar Yatra, in view of the current
*field level conslraints. Action: SDM (Alipur) & Area SDM (Baghpat)

4. Preparation of Formal Communication for Joint Demarcation: ' prepare and
issu¢ the draft communication/requesl for joint demarcation to the concerned UpP
authorities once jurisdictional confirmation is received preferably by August first
woel subject to riverine conditions. Action: SDM (Alipur)




e

Continued e £
ongoing COO::;:;H?EIM C‘_’Ol’dmation and Exchange of Inputs: To maintain
n and timely sharing of field-level inputs, survey findings.

Action: Area SDMs (Delhi & upP)

o

6. Enhance o e ;
aclion a :l: :: ‘:::Stan.t gl over the floodplain areas: to take immediate and strict

; V(;hi('lvsgu~ j ose involved in illegal mining including seizure of machinery or -
ey sed in the process, registering FIRs, if need be, under relevant provisions

Action: Concerned Police Authorities (Delhi & UP)

The rnce.hng ended with consensus on continued coordination and prompt exchange of
information between Delhi and UP aulhorilies [or prevention of illegal activilies alongside
yamuna Flood Plains.

1)
TAPDIYA)

SDM (ALIPUR)
Date:

This issue with prior approval of DM (North).

F.No./2686/SDM/AP/2025/090804660/

_ Copy to: y
| 1. The District Magistrate (Baghpat), NIC District Unit Collectorate Baghpat Uttar
! Pradesh-250619.

3. The NCP (Quter North), DCP Office Complex, PS Samaypur Badli, Delhi-110057.

Copy for information to:

1. Principal Sccretary to the
Delhi - 110054,
SO to Chief Ministe
S0 o Chief Secretary Delhi, 3 1
PA to ACS (Revenue)-cum -Divisiona

PA to DM (North). E
Guard file. AR K
(DR. SHRIKANTR TAPDIYA)

SDM (ALIPUR)

Lt. Governor, Delhi, Raj Niwas Marg, Civil Lines, New

1, GNCTD, Delhi Secretariat, 1.P.Estate, ND-110002.
,evel, Delhi Secretariat, L.P.Estate, ND-110002.
1 Commissioner, 5 Sham Nath Marg, ND-110954.

CREIERE S
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VASH “HAUDHARY, IAS A sea G, TS .
. cqm: 011-27203048
TRATE (NORTH)

Respected,

Dear &'y

atter of

sand mining along the
d submissions by
d out on the

I am writing to bring to your immediate attention a m
concern regarding the issue of alleged illegal
vamuna Flood Plains. There have been inputs an
local villagers regarding such activities being carrie
banks of river Yamuna.
it is hereby requested to direct all the concerned
officials to enhance the vigil over the floodplain areas, take
immediate and strict action against those involved in illegal mining
including seizure of nmachinery or vehicles used in the process,
registering FIRs, if needl be, under relevant provisions of law.

Accordingly,

[ am confident that wi h your active support, we can keep a strict
check on such illicit activities and work collectively to protect the
ecological balance of the region. I look forward to your necessary

cooperation and immediate action in the matter.

To
: The DCP (Outer North),
pCP Office Complex, PS Samaypur Badli,

Delhi-110057.
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OFFICE OF SUB-DIVISIONAT MAGISTRATE (KAR

L I !

‘ SOVERNMENT OF N.C.T. OF DE l:::rl,m—vs |

D.C. OFFICK COMPLEN, NAND NA&"—'——-"“mldum

F. No./SDM/KN/2034 /lisy. '
To

The DCP (Central)
Sansad Marg
Cnought Place, Delhi 01

50 .d towards Uttar ‘
Subi:  Regarding Yamuna's flow is being direvted tows :
Pradesh by illegal mining towards Delhi.

Sir,

3 4 : : ‘ eived

Please find enclosed herewith a letter dated 04. 12..:2024 rec. .e
from District Magistrate, District Ghaziabad, regarding illegal mining
n River Yamuna in Delhi side.

In this regard you are requested to look into this matter and
rake necessary action at the earliest.

Encl : As above.
/-)

Your’s si Zerel

i
VINOD K\M

EXECUTIVE MAGISTRATE t
J |
Copy for information to : (KARAWAL NAGAR) i

i. The District Magistrate, Distric! Ghaziabad, Office

AR T e =L of the Distric '
Magistrate, Rajnagar, Ghaziabad-20100 ! (UPp) District ‘
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QFFICE OF SUB-DIVISIONAL MAGISTRATE (KAWW"’AL

GOVERNMENT OF N.C.1, OF DELHI

[
D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-93

-_—____-—-—-_-__—__—
Dated: |
F. No./SDM/KN/QOZdl-/’o,’L l&\\l")ﬂ-‘;
The DCP (North-East) ¢

DCP Office Complex
Seelampur, Delhi 53

Sub:- Regarding Yamuna’s flow is being direvted towards Uttar ‘

A

Pradesh by illegal mining towards Delhi.

|
Sir,

Please find enclosed herewith a letter dated 04.12,2024 received |
from District Magistrate, District Ghaziabad, regarding illegal mining

in River Yamuna in Delhi side.
In this regard you are requesied Lo ook into this

matter and
take necessary action at the earliest.

Encl : As above.

—p———

Your’s sinde ly /!

) . %
Y{)x"“ ]V)y
VI % . |
l‘“”Jonu.ﬂms H |
XECUTIYE MAGISTRATE '

Copy for information 1o : “\“\RAWAL NAGAR)

1. The District Magistrate, Diswrict Ghiizianag Offic
Magistrate, Rajnagar, Ghaziabad-20 {00 | (L‘l’j‘ 'ce of the Distriet
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—:/’}R T, ety
e

Govt. of) selongl Capital Tormitary of Dathj
'ﬂ‘ { m'ﬁ, W -;'.“ﬂ, m?,._“q;. "
0/ Office Coimplex, Mzad Megel, Dalhl1g ‘.3;'.-"" -

%'h ﬂ
[ ST MAGISTRATE o
g n/: 04122122732, 221250

z.nell | acm@r.ic.in v

e e T R T Y M-:-
% m.f R
Asoninbns | 235

a0 Moz L'Nﬂ
e

was received from
d Yamuna flow

gl . 102/ #go-TITfN0/24-25 dated 04.12.2024
DM(Ghaziabad) regarding issues of sand mining in Yamuna Flood plains i

being diverted towards Uttar Pradesh by illegal mining towards Delhi(Copy enclosed).
was forwarded to ¥

our office vide letter
16.12.2024 by Executive Magistrate (Karawal Nagar) for necessary
TR in the matter Was requested vide letter of even number
agar) (Copy enclosed) but no response has been rece
1373/2024 on 30.04.2025, Hon’ble NGT was
the next date of hearing is 23.07.202!. Copy of
r reference.

matter urgently so that Flon’®

of even aumber dated
action (CopY enclosed)-
dated 07.05.2025
jved till giate.

Aforesaid letter

I | Subseguently A
== ‘-cued by SDM (Karawal N
While hearing this matter in OA No.

in the case. Now

d with the progress !

displease
0.04.2025 is enclosed for you

proceedings deted 3

11 is once agaio reqé
may be apprised of the matter before

le NGT

ested to provide ATR in the
the next date of hearing.
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Qaon, Voldaon
A letter no. 321/@0 F0-Tf¥N0/24-25 dated 20.03.2025 was received from

DM(Ghaziabad) regarding issues of sand mining in Yamuna Flood plains and Yamuna flow
being diverted towards Uttar Pradesh by illegal mining towards Delhi(Copy enclosed).

Aforesaid letter was forwarded to your office vide letter of even number dated
22.04.2025 by SDM (Karawal Nagar) with the request to deploy police personnel for 24 hour
patrolling duty to stop illegal sand lifting in the area. ATR was also requested in the matter
(Copy enclosed). Subsequently ATR in the matter was requested vide letter of even number
dated 07.05.2025 issued by SDM(Karawal Nagar)(Copy enclosed) but no response has been
received till date. :

While hearing this matter in OA No. 1373/2024 on 30.04.2025, Hon’ble NGT was
displeased with the progress in the case. Now the next date of hearing is 23.07.2025. Copy of
proceedings dated 30.04.2025 is enclosed for your reference.

It is once again requested to provide ATR in the matter urgently so that Hon’ble NGT
may be apprised of the matter before the next date of hearing.

Regards, \r raAs ‘

[

g0, B SO

(Ajay Kumar)
Sh. Nidhin Valsan el
The DCP (Outer North)
Guru Harkishan Marg,

Maulana Azad Society,
Pushpanjali Enclave, Pitampura
Delhi-110034
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Ouion forsbavandon JA
A letter no. 102/&fAw arg0-mfH0/24-25 dated 04.12.2024 was received from

DM(Ghaziabad) regarding issues of sand mining in Yamuna Flood plains and Yamuna flow
being diverted towards Uttar Pradesh by illegal mining towards Delhi(Copy enclosed).

Aforesaid letter was forwarded to your office vide letter of even number dated
17.12.2024 by Executive Magistrate (Karawal Nagar) for necessary action (Copy enclosed).
Subsequently ATR in the matter was requested vide letter of even number dated 07.05.2025
issued by SDM (Karawal Nagar)(Copy enclosed) but no response has been received till date.

While hearing this matter in OA No. 1373/2024 on 30.04.2025, Hon’ble NGT was

displeased with the progress in the case. Now the next date of hearing is 23.07.2023. Copy of
proceedings dated 30.04.2025 is enclosed for your reference.

It is once again requested to provide ATR in the matter urgently so that Hon’ble NGT
may be apprised of the matter before the next date of hearing,

Regards ,

Ajay Kumar)
Sh. M. Harshavardhan
DCP (Central) /

Daryaganj (e
Delhi-110002
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OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT OF N.C.T. OF DELHI
D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-93

F. No/SDM/KN 2025/ [€2 — 69 Dated: 2°[63 202"
To

The SHO

PS Sonia Vihar :

Distt North East

Delhi

Sub: Complaint regarding illegal sand mining in Yamuna River, Delhi.

Please find enclosed a complaint received on ‘X’ link regarding illegal sand mining in
Sonia Vihar area filed by Ms Kalpna Srivastav.

In this regard, an inspection was conducted by the Executive Magistrate (Karawal Nagar)

on 17.03.2025 and during the inspection of the site it has been observed that traces of sand mining
in Yamuna River, Sonia Vihar are visible.

This office had earlier sent letters dated 17.12.2024 to DCP (Central) and DCP (North-
East) dated 16.12.2024 to take necess

ary action to prevent illegal sand mining in Yamuna river.

Copy of these letters are enclosed herewith. This is a clear case of illegal sand mining in River

Yamuna which is also degrading/damaging environment of Yamuna River.

In view of the above, it is requesteh to look into this matter and lodge FIR at the earliest.

‘Action taken report may be sent to this office at the earliest.

This issues with the prior approval of District Magistrate (North-East).

Encl: As above: A
(AMOD BARTHWAL)
SDM(KARAWAL NAGAR)
Copy for information:

- PA to DM(NE)
2. Reader to DCP(NE)

\&

(AMOD BARTHWAL)
SDM(KARAWAL NAGAR)



(6/N)

regard; May please refer to the Zrzlﬁ of worthy District Magistrate (North F;astlf Ahﬂ{“ﬂ LA %
garding thorough inspection of the River Yamuna in order to prevent and chec

illegal sand mining in river Yamuna.
alongwith DPO (North
Boat started from Zero
Panchayara Village,

e In compliance of aforesaid directions, the undersigned
Pa.st) hzzs inspected the area of river Yamuna on 29.04.2025 by
D'.'ma-. Sonia Vihar (Near Wazirabad Barrage) and continue up 10
1strict Ghaziabad, Uttar Pradesh.
: The GPS enabled photographs of different different locations captured from
boat in river Yamuna area may be seen at page 66/C 10 33/C.
At the time of inspection, no mining activities, mining equipment or vehicles
were found at any location.
3 However, at the following locations, traces Were visible to indicate that sand
mining activities was undertaken at these locations in past:-

i_3;‘ | Areaof | Captured photographs d_uril‘lg#rhﬁagie_fom{ Google Maps
i No.  Revenue | Inspection with Coordinates /Remarks
 District | of Sand Mining Activities

.| (Latitude and Longitude)

| Uttar Lat 28.797089 Long77.202922

. Pradesh 1B

| (Ghaziab
ad)

Side of

' Yamuna
(District
Central
& North
I East )

lhA—ﬁth_—

East

’2 | Both

|
HETISON = — 3
4 North Lat 28.767036 Long 77.221201

e ';'u'&#@ b

|




éoni;’-_A -y /) 7L /k":«j,f e 7/,,1 ’fr '——' 2
[ v 1 T )
| T

l 577 7 £ E’Hml TL Lat 28.766327 I_,{_'-ng 77.22859 ‘h. X
1’ ‘
& [Norh
‘; |
i
7 North
| Scan QR Code to see all Co-ordinates of Sand Mining L If
Activities on Map N*

B S ; 7 €
~ all
In respect of the issue which is under consideration of Hon’ble NGT vide 0~
O.A. No 1373/2024 on the News item titled “ How sand miners laid road across
Yamuna between Delhi and Ghaziabad”, it is submitted that a * Kacha Road’ has-
observed at location (Latitude 28.797089 and Longitude 77.202922) Near village
Panchayara, District Ghaziabad, Uttar Pradesh. GPS enabled photograph of the land
may be seen at Sr No. | above. 0\ : S
\ "‘ s ’
Submitted for further direction please. \L\ \ F)\J
T X
1_"\T O\\f\\
= <\ oo
N I, e ol P ,pv“
/[[ s Vinod Kumar Singh /Eﬂ/gﬂm
Executive Magistrate (Karawal Nagar) < S
v A W\
k ¥ ! = | A < vl
e ; QJM( MEe ) :

36
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OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
GOVERNMENT OF N.C.T. OF DELHI

iz D.C. OFFICE COMPLIEX, NAND NAGRI, DFLL_H_I;?_-I

F.No./SOM/KN /2028 i% -~ | .. . .

STATUS REPORT
Sub: Status report regarding illegal sand mining in Delhi Area.

A complaint received on *X" link regarding illegal sand mining in Sonia V

by Ms Kalpna Srivastav.

Dated: 2!}35)7_0}5,

ihar area filed

he Executive Magistrate (Karawal

In this regard, an inspection was conducted by t
te it has been observed that traces

Nagar) on 17.03.2025 and during the inspection of the si
of sand mining in Yamuna River, Sonia Vihar are visible.

d 17.12.2024 to DCP (Central) and DCP

This office had earlier sent letters date b5
and mining

(North-East) dated 16.12.2024 to take necessary action to prevent illegal s
\'amuna river. ;

A letter No. F.No. SDM/KN/2025/162-164 dated 20.03.2025 is also sent to SHO

Karawzl Nagar to Lodge the FIR the above matter.
P

(AMOD BARTHWAL)
SDM KARAWAL NAGAR

(&
T
\ ey
b -y
“
3 i
. N
"

e
Nt ““‘B"/

&E Qt“'.\na—..-.l...“l ~ - -
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Jn-Ionst
Office of District Magistrate (,\"(l; th-Ion )
Govi, o NCT of Delbi

: i~ 110093 o
{ DC Office Complex, Nand N‘lﬂg_l_'}',_{)r,‘lhi ] Dated: 0 #) 05]2025

F. No./SDM/KN /2025«

| To

The DM(Ghaziabad)
DM Compound,

! Raj Nagar, Ghaziabad,
Uttar Pradesh 201002

ardiﬂg Yamuna
Sub: Regarding issucs of sand mining in Yamuna Flood p m’ns‘:lsRI:flhi.
fJow being diverted towards Uttar Pradesh by lllegal mining towar

Lin,

. dated °
Please refer to your letter No.102/@rfsr 3rg0-mfi0/24-25 i
04.12.2024 and letter no, 321 /@0, &g0-TTfr0/2024-2025 dated 20.03. .

In this regard; it is to inform you that aforesaid letter dated o
04.12.2024 was forwarded to the DCP (Central) vide letter No. S
SDM/KN/2024/1107 dated 17.12.2024 and to DCP( North East) vide letter
No. SDM/KN/2024/1096 dated 16.12.2024 for appropriate action as area
of mining towards Delhi was not specified in your aforesaid letter.

Further the letter dated 20.03.2023 referrcd to above was sent to
DCP (Outer North) for appropriate action with a copy endorsed to yourself
(copy enclosed) as area of mining was specified as village Sungarpur which
falls within the jurisdiction of DCP (Outer North) and DM (North),

It is also pertinent to mention here that a ttam was deputed to inspect

: Yzmune banks of North East district through boat, Ng mining activity was

noticed under the jurisdiction of NE district, Copies of photographs with
geo-coordinates as enclosed for ready reference,

It js suggested that the matter may be
b | _ Y be taken wit i
i Magistrate, North Delhi, for joint inspection or any othep apli‘o ri e
stop illegal sand mining, if any, Priate step to

GKD.C. Offigg o
10 Nagrl, Daipy. 1y Orgggx'

&e s

Ca H
Nned With OKEN Scanner
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DISTRICT WAGISTRATE i G PhJgram: 011-22122732, 2277543 -
ith -East. Dethi) E-maH : dene’d nlc.in
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Date.: ‘.6 SIERELE L el

r"‘ : _;-‘f" \[;"LW j"' )

" Please refer to this office letter
which it was bring to your attention a matter 0
the Yamuna Flood Plains, which has resulted in the d
Uttar Pradesh. A letter No. 321/40 3-]@0-#[131’0!24-25 dated 20.03.2025 was received from

the DM (Ghaziabad) highlighting this critical issue (Annexure-"A’).
ce vide letter of even number dated
deploy police personnel for 24 hour

TR was also requested in the matter
umber

No. F No./Sdm/KN/2025/876 dated 23.05.2025 vide
f importance regarding illegal sand mining in
iversion of the Yamuna flow towards

Aforesaid letter was forwarded to your offi
22.04.2025 by SDM (Karawal Nagar) with the request to

patrolling duty to stop illegal sand lifting in the area. A
(Annexure-‘B’). Subsequently ATR in the matter was requested vide letter of even n
‘dated 07.05.2025 issued by SDM(Karawal Nagar)(Annexure-‘C’) but no response has been

received till date.

While hearing this matter in OA No. 1373/2024 on 30.04.2025, Hon’ble NGT was
displeased with the progress in the case. Now the next date of hearing is 23.07.2024. Copy of
proceedings dated 30.04.2025 is enclosed for your reference.

It is once again requested to provide ATR in the matter urgently so that Hon’ble NGT

may be apprised of the mattei before the next date of hearing.

Regards ‘!f' (TS T i iy
. /
ot ‘?-.:,_. rom— '-’"""
9)c JT,[?/ -
(Ajay Kumar)

AJAY KUMAR
Sh. Nidhin Valsan, District Magistrate (North-£ 3st)
- _ Govt. of NCT of Delni
The DCP (Quter North) K-Block,D.C. Office Com. X
Guru Harkishan Marg, Nand Nagrl, Delhi-1 ="
Maulana Azad Society,
Pushpanjali Enclave, Pitampura
Delhi-110034
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Please fin

from Hon'ble

Minister of Delhj
Uttar Pradesh an
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d enclosed he
Chief Minister
regarding s
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780 AP NEXURE g

: m itory of Delhi
g?u of National Capital Tcrrx-m-i’r M-”m
iy f. Jiftsy BITAD, :Far , '.Delhi-li(*)g:;
Biéiomce Complex, Nand Nagn,
!.1!. CAUILEE 011-22122732, _22129683,
Ph.t/: : ;
E-mail ; dene@nic.in ’

D.0. Mo.: FNU./gb"?/."fNj?ns/
oo [F/08) 20055

rewith DO Jetter dated 15.07.2025 received
of Uttar p

Sues of illegal sand
ing Joint inter-stat

radesh addressed to Hon’ble Chief

mining in border areas of
¢ demarcation.

As regardg illegal sang Mining in Districet North-EasL, the riverbed of
Yamuna jg Inspected from time to time however nq incident of illegal sand
ini North-Eggt. On 29.04.2025 inspection
of Yamuna Was conducteq on boat oy
DPO(North-E

r(Karawa] Nagar) ang
ast) over the entire

Tehsildg
Distriet. No mining ac

stretch of Yamun

a falling jp North-East
ivity was noticed during thig inspection also,
The issyes raised by Ghaziabag Adminijg
Village Panchaya,

‘a which falls

tration are
lage Sungarpyr whic

Mmainly between
Ghaziabad, Uttar Pradesh
h District, Delhj.

Under District
h falls Nort

“® Up the tter of lllegal sang
er state deznm-cduon With DM haziabad] I am
available for assistanc wheneye, réquired,
Regards
B ;
g S
: %
(AJay K‘umar}
To
Districy Magisuanc, Norty
DM North Office Chn;pimg

GT Karng) Road, Alipur,
Delhj, ,
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and mining aign,
b &' 3 . s the concern of illegal s 9 8long the bank
. ?.' M Dolhi-UP inte State co-orginator Meeling on *3.U8 2025 at 04.00 I°M to adaros

? ddress the
Delhi-UP Inter State co-ordination meeting on 13.08.2025 at 04:00 PM to a
concern of illegal sand mining along the banks of Yamuna river.

< minesofficergzbagmail

Tue 12 Aug 2025 17 1

To "dcne"<dcne@mc.|n>,"ocnorth"mcnarm@nc m>,"omgDn"fidmgb?'”g‘}c’;ic"p‘ dmbag
<dmbag@nic.u|>.“spbpt-up"‘:spopt-up@nc in>"dcp-poinoida.gb®<dcp- .
polnoida.gb@up.gov.m>,“dcp-polgnr.o.oa.gc“<dcp-puagrmolda.gb@up-gq_"am)' drCJ:I.‘v.ne“
<d0p.ne@delmpoi|‘ce.gov.in>,"dcp.nonn“<dcp.nonh@delhlpolsce.gov~'n"v Cp-rural.gz
<dcp-rural,gz@up.gov.in>

Respected Ma'ari/Sir,

This mail is w.r.t meeting scheduled on 13 U8.2025 a1 04 00PM through VC of which link is
below:

l]t_lpSJ//USUEj!V_QLg_._Z_(JUIH.gsf@rgg'y'_(ﬂ{[ﬂgng.i:ﬁ&?dé':.‘D\, $-598¢-49e8-872e-e8c8457ab8f4
Meeting 1D 899 32250418

Passcode: 123456

PFA

Regards

1 Attachment(s)

Delhi-up Meeting Letler paf
) e KE
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s
A OFFICE OF SUB-DIVISIONAL MAGISTRATE (KARAWAL NAGAR)
W) GOVERNMENT OF N.C.T. OF DELHI
) D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-93

F. No./SDM/KN /2025/ 2¢3 ~26 9
To

Dated: 11}oq)u,l__) -

The DCP (Outer North)
Guru Harkishan Marg,
Maulana Azad Society,
Pushpanjali Enclave, Pitampura
Delhi- 110034
Sub: Regarding issues of sand mining in Yamuna Flood plains.

Sir,

Please find enclosed herewith a letter dated 20.03.2025 from the District
Magistrate (Ghaziabad) on the subject cited above.

In this regard, it is requested to direct the concerned police authorities to
lake necessary action regarding illegal sand lifting in River Yamuna. Further
may have request to deploy police personnel for 24-hour patrolling duty in the

aforementioned area to stop illegal sand lifting from the above site. ATR may be

o

intimated to DM(Ghaziabad) also.

This may be treated as most urgent.

Encl: As above.

Copy forwarded for information and necessary action:-
I. District Magistrate, District Ghaziabad Raj Nagar Ghaziabad, Uttar

Pradesh 201002.
2. PA to DM(North District, Delhi), DM North Office complex, G.T. Karnal

Road, Alipur , Delhi.
PA to DM (North East), DC Office Complex Nand Nagri Delhi-110093.

Reader to DCP(North East), Seelampur GT Road Delhi-110032,

ACP Alipur, Delhi 110036

AE, I&FC Depitt.
(AMOD BARTHWAL)
'/ SDM KARAWAL NAGAR

L
7
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OFFICE OF THE CHIEF MINISTER
GOVT. OF NCT OF DELHI
3" LEVEL, DELHI SECRETARIAT,
I P ESTATE, NEW DELHI - 110002

No. CMO/DS/2025-26/ '12-Y7) Dated: 70 /o) frvry”
MEETING NOTICE

A meeting under the Chairpersonship of Hon’ble Chief Minister. Delhi is scheduled to be
held on 1 of August, 2025, Friday at 12:00 PM in the CM’s Conference Room at 3™ Level,
Delhi Secretariat, 1.P. Estate, New Delhi to discuss the issues related to Illegal Sand Mining in
Yamuna Flood Plains.

It is requested to kindly make it convenient to attend the meeting on the scheduled date
and time & provide copy of the presentation in advance before the scheduled date at

secretary.tocm(@delhi.gov.in.
Yoo
Z

(Rajesh Shankar)
OSD to CM

To,

The Secretary (Revenue)—cum-Divisional Commissioner, GNCT of Delhi.
The Secretary-cum-Commissioner (Transport), GNCT of Delhi.

District Magistrate (North), Revenue Department, GNCT of Delhi.
District Magistrate (North-East), Revenue Department, GNCT of Delhi.
Joint Commissioner of Police (Eastern Range), Delhi Police.

Additional Commissioner of Police (Northern Range), Delhi Police.
Deputy Commissioner of Police (Outer), Delhi Police. |

Deputy Commissioner of Police (North-East), Delhi Police.

90 SINON T e o =

Copy for kind information and with request to attend the meeting:-

. The Secretary to Chief Minister, Delhi Secretariat, Delhi.
2. The Staff Officer to Chief Secretary, for information of Chief Secretary, GNCT of
Delhi.



790

IN THE HON’BLE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH

NEW DELHI
DOCUMENT-I

ORIGINAL APPLICATION NO. 1373/2024
IN THE MATTER OF:

News item titled “How sand miners laid road across Yamuna between

Delhi and Ghaziabad” appearing in the Times of India dated 30.11.2024.

DATE OF HEARING: 22.08.2025

AUTHORISATION OF SH. NEERAJ SEMWAL, SECRETARY (REVENUE),
GOVT. OF NCT OF DELHI TO FILE RESPONSE ON BEHALF OF THE CHIEF

SECRETARY, GOVT. OF NCT OF DELHI.

I, DHARMENDRA S/o Sh. Roop Kishore, working as Chief Secretary, Govt. of
NCT of Delhi do solemnly affirm that I have perused and approved the affidavit
being filed pursuant to order dated 23.07.2025. Further, I hereby authorize
Sh. Neeraj Semwal, Secretary (Revenue), Govt. of NCT of Delhi to file the

response affidavit on my behalf (i.e. on behalf of the Chief Secretary, Govt. of

NCT of Delhi).

%-a:oznnnm

CHIEF SECRETARY,
GOVT. OF NCT OF DELHI

50


DOCUMENT-I
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